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(b) The Baweja Committee ha 6b- 
served that ad-hocism in price fixation 

should be avoided since it erodes pub-
lic confidence and faith.

(c) The DD.A. has reported that it 
has been constantly reviewing its cost-

ing policies and  trying  substituting 
cheaper building  material/techniques 

so as to reduce the costs. It has also 
set up a Committee to analyse costing 
data and recommend ways and means 

to reduce the. cost of structures  and 
to recommend new designs and tech-
niques/technical innovations to  keep 
costs under reasonable limits.
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Deaths Due to Spurious Liquor

*-588. PROF. MADHU  DANDAVA- 
TE: Will the Minister of  EDUCA-
TION AND SOCIAL WELFARE  be 
pleased to state:

(a) in view of recurring deaths due 
to spurious  liquor  what  concrete 
scheme is planned to prevent such tra-
gic deaths; and

(b) what machinery  is set up to 
implement the scheme?

THE MINISTER OF  EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHAVAN): (a) and (b). Production, 
manufacture,  possession,  transport, 

purchase and sales  of  intoxicating 
liquor falls within the jurisdiction of 
the State Governments.  In view of 
this, measures to check the produc-
tion of spurious liquor are taken by 
the State Governments in accordance 
with law.  Question of formulating 
central scheme for this purpose does 
not arise.
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